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MR. CHAIRMAN: The question is: 

"That the Bill be passed. 

"That the BIll be passed." 

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, the teachers are 
demonstrating at the Boat Club and 
they are demanding better facilities. I 
would request the han. EducatIon 
Minister to look into their griev anc83 
and try to solve their problem. 

17.10 brs. 

STATUTORY RESOLUTION RE: 
MINISTERS' (ALLOWANCES, MEDI-
CAL TREATMENT AND OTHER 

PRIVILEGES) AMENDMENTS 
RULES 

THE MINISTER OF STATE IN 
TIlE MINISTRY OF HOME AFFAIRS 
(SHRl YOGENDRA MAKWANA): I 
beg to rnove: 

"This House approves the draft 
Minil~t-ers' (Allowances, Medical 
Treatment and other Privileges) 
Amendment Rules, 1980 framed 
under sub-section (1) of section 11 

of the Salaries and ~llowanceG of 
Ministers Act. 1952 (58 of 1952) and 
laid on the T41ble of the House on 
18th June, 1980." 

This is a very .:dmple and formal 
resolution, which seeks to remove the 
anomaly arising out of the adoption 
of the Third Pay Commh'lSion Report, 
whereby the incidental charges which 
were given to Class I officers are re-
moved. Rule 9(2) of the Ministers' 
(Salarie'1 and Allowances) Rules says: 

"Actual travelling expenses limi-
ted to the allowances far inciden-
tals for the time being admissible 
to a Government. .3ervant of the 
first grade on journey on tour, sub-
ject to the furnishing of the details 
of the actual travelling expenses." 

, So, under rule 9(2), the incidental 
charges which were admissible to the 
Ministers were equivalent to those 
which were admissible to Cla.&3 I 
officers. With the introduction of the 
Third Pay Commission Report, the 
incidental charge3 given to the Class 
I officers are removed. Instead of 
that, a system of T A is introduced 
from June 1974 for the entire period 
of absence from the headquarteJ'l3, 
starting from the depaxture to the 
return to the headquarters. Since 
the incidental charges fOr Class I 
officen3, which have been made appli-
cable to Ministers, ha~e been removed, 
this Resolution has been brought be-
fore the House. 

Rule 11 (2) says: 

"Every rule made under this Act 
after the commencement of the 
Salariel'3 and Allowances for Mini-
sters Amendment Act, 1977) shall be 
laid before each House of Parlia-
ment, and no such rUle shall come 
into force until it has been appro-
ved, whether with or without modi-
fication, by each HOUl'3e of Parlia-
ment and published by the Central 
Government in the OffiCial Gazette." 

Therefore, I have moved this Resolu-
tion. 
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This Resolution is very simple and 
there iG nQ financial commitment. On 
the contrary, the Ministers will be 
getting less than what they were get-
ting previously. For example, the 
'distance from Delhi to Madras LSI 
2,192 km and the time of journey is 
2 dafs and 40 minutes. If we take 
into account the incidental charges 
which were admisGible fOr class I 
officers, namely, 35 paise,. for this dist-
ance it will be Rs. 76.65. Under the 
new ru] es, when the incidental charges 
are removed, since the DA admissible 
to the Ministers is R3. 30 per day, 
for two days it will come to only 
Rs. 60, which means Rs. 16.65 less 
than what they were gettlng earlier. 
The distance from Delhi to Bombay 
is 1,388 km and the journey time is 
24 hours. The incidental charge3 at 
the rate of 35 paise will come to Rs. 
48.65, whereas the DA for one day is ... 
only Rs. 30 which means Rs. 18.65 less. 
The distance from Delhi to Calcutta 
is 1,441 km and the Journey time is 
one day and ten hours. The inciden-
ta'l charges at the rate of 35 paise will 
come to Rs. 50.40 thereas the DA will 
be only Rs. 45, which means a loss of 
Rs. 5.40. 

So, Sir, in all cases the incidental 
charge8 will be leas than what the 
Ministers were getting. 

'!'his Resolution amends proVlGlons 
under Rules 9(1), 10, 13, 17, 24 and 
25 of the MinisterS' (Allowances, Medi-
cal Treatment and oth~ Privileges) 
Rules, 1957. TheSe are the different 
Rules with which this provision of 
incidental charges and D.A. is related. 

Rule 9{b), as I read it links the , 
D.A. and incidental charge of the 
Ministers with that of the Class I 
officer. Rules 10 and 13 also relate to 
it. Rule 17 concerns the D.A. Rule3 
24 and 25 are regarding the Deputy 
Ministers' salaries etc. So, Sir, this is 
a very simple Resolution and it seeks 
to remove the anomaly arising out of 
this. 

With these words, Sir, I move the 
Resolution' and I hope that the hone 
Members Ilf this HoUGe will pass it. 

PROF. MADHU DANDAVATB. 
(Rajapur): Let him clarify it is noft 
to be implemented with retrospective 
effect! 

PROF. N. G. RANGA (Guntur): 
May I ask for some clarification in-
stead of having to make a .speech? 
We, Members of Parliament, are given 
a daily allowance of Rs. 511-. I fail 
to understand and I do not know why 
t.h.e Minister has got to be given only 
Rs. 311-. Kindly explain. 

MR. CHAIRMAN: Your .suggestion 
WIll be welcome there. 

(Interruptions) . 

MR. CHAIRMAN: Motion moved: 
"1.'his House approves the draft 

Ministers' (Allowances, Medical 
Treatment and other Privileges) 
Amendment Rules, 1980, framed 
under sub-section (I) of section 11 
of the Salaries and Allowance:; of 
Ministers Act, 1952 (58 of 1952) and 
laid on the Table of the House on 
18 June, 1980." 

SHRI T. R. SHAMANNA (Banga--
lore 'South): Sir, I beg to move: 

1. That in the resolution,-
add at the end-

'subject to the following modi-
fications that:-

(a) in rule 2, in the proposed 
rule 9, fOtr "two personal ser-
vants" s1.tbstitute "one personal 

servant"; 

(b) in rule 5J in the proposed 
rule 17, after the existing pro-
viso, the .toll,:)wing further pro-
VISO be inserted, namely:-

"Provided further that the 
daily allowances can be claimed 
and drawn if the travel and stay 
of the Minister is for official pur-
POSe only."; and 

(c) in rule 6, in the proposed 
rule 24,-for "Central Govern-

ment servant of the first grade" 
substitute 'Minister".' 
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Mr .. Chairman, Si)", this is a Resolu- If the Mmist.er is afraid of being attac-
tion where the MiniBter himself feels ked by somebody, he may take addi-
some delicacy in moving it. But any- tiona! am1Stance, but otherwise he 
how I feel that the time has come should not take more than one person 
when. Ministership is not permanent. with him during his travels. 
particularly in these days Of ayaram My second amendment is in respect 
gayara.m. of Ministers' allowances. When a 

MiniGt.ership is not very permanent Minister has to go on 'hOur on ofticial 
and it is not known as to when a Mini- duties, of course he has to 'get his 
ster Will cease to be a Minister. allowances and all that, but if he goes 
Therefore, I do not want Ministers to On private work or for party work, 
get themselves accustomed to Minis- he should not be allowed to draw 

) tership to a considerable extent be- them. This is a very simple and rea-
cause sooner or later a Minister has sonable amendment. I think it 
to become an ordinary person like any should not be very difficult to accept 
one of us. i it. 

Before Independence, Gandhiji was 
saying that the Minister should not 
take more than Rs. 500 and he himself 
was travelling in Second Class. But 
Gandhiji's days were gone, SO you 
need not be very much worried about 
It,_ But anyhow, to set an example, 
Ministers mW3t try to lead a very 
~imple life. In this connection I can-
not understand that whenever a new 
Minister occupies a new quarter, more 
than RG. 1.5 lakbs Or 2 lakhs are spent 
for the fUrniture. Is it admissible I 
am asking. The reason is if he ;e-. ' rna.lns there for one year or two yeans, 
It. Is very difficult for him to adjust 
hImself - afterwards. Therefore let 
him not start like this, let bin{ not 
j~pend from his own pocket, but w hat-
ever is to be spent in the normal 
course, let him spend and live a sim-
ple and happy life !'lather than a tem-
porary prince's life. 

PROF. N. G. RANGA: Luxurious 
life. 

SHRl T. R. SHAMANNA: Sir, I 
have moved my amendment in three 
parn3. One is that the Minister now 
~an take two servants along with him 
In the train. If the Minister is very 
much afraid of being attacked, in-
st~ad of one, ~et him take four. Other-
WIse, let him haVe only one instead of 
two. I do not undeI'lstand why they 
~:ve. to travel in first class. He may 
] qUIre the services of someone. So, 
~t there be one instead of two with 

tn. That ia one of my amend-
ments. I think it is Vf!!ry reasonable. 

My third amendment is in regard 
to Deputy Ministers. After all, you 
are not giving them any powers. They 
are Ministers for the sake of being 
Ministers, but why do you put them 
on the level of officers, why not let-
them be equal to Ministers at least 
in travelling? Instead of officers' 
scale, let them be given Ministers' 
scale. 

The whole object, as I have already 
stated, is that Ministers hereafter 
should try to lead a simple life and 
their work must be more of the nature 
of service, than being a Prince or a 
Nawab. 

I request my amendments may be 
accepted. 

SHRI CHINTAM.A.NI JENA (Bala-
sore) : I rise to support the- resOlution 
moved by the hon. Minister and oppose 
th-e amendments moved by Shri 
Shamanna. 

I am at a loss to understand why 
these amendments have been brought 
by the hon. Minister, because he him-
self has l38id thai; after they are given 
effect to, the daily allowance will be 
the same and the incidental charges 
will be less than what a ClBGs I ofRcer 
is now getting. Is a Minister of the 
Central Government less in Gtatus 
than a Class r oftlcer? 

AN HON. MEMBER: Equal 

SHRI CHINTAMANI JENA: No.-
How 08R !he be equal? 
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tShri Chintamani Jerna] 
I apprehend the danger that after 

passing this re'301ution, Ministers will 
not go to the various States, Unless 
1ah.ey viBit the various parts of the 
-country, the. will not be acquainted 
with the problems of the States. If 
they ace not so acquainted, how can 
they solve the problems? So in my 
opinion this amendment, which the 
hon. Minister ha.3 brought, should 
have enhanced the DA of the Ministers 
and also their incidental charges. The 
DA of the Ministers Ghould be increa-
sed so as to make it equal to that 
of t.he MPs since they are primarily 
MPI3. You might be knowing that 
in several States, the Ministers' DA 
is much more than that of the Mini-
sters of Central Government. The 
Mini.3ters in the States are getting 
road mileage. But here there is no 
such provision. I agree with Mr. 
Sh~anna that the Deputy Ministers 
at the Centre are getting lesG DA as 
compared to the Ministers and MPs. 
They are getting the same DA as 
C~~-I Officers. How can a deputy 
Mlnlster Or a Minister of State Or a 
'Cabinet Minister be equalised with a 
Class-I Officer? For journey by trains 
the Ministers should get double first~ 
clas.3 fare as the incidental charges. 

Whenever We request the Ministers 
to visit some places, they are reluc-
tant to go. Nowadays, even though 
they are treated as State Guests in the 
~oncern~ States, they are to pay tips 
In the CIrcuit House and also to dri-
vers of the cars in which they are tra-
velling and like that, they are spend-
ing aoout Rs. 50 or 100 in one tour. 
They are relutcant to go to States 
because they have to pay something 
from their pockets. The result is 
that the Ministers do not get acquain-
ted with the problems in the interior 
parts of different States and ~o it be-
comes very difficult to solve the pro-
blems. So, I urge upon the han. Min-
ister, through you, Mr. Chairman, that 
he should enhance the DA and the 
incidental charges of the Ministers. 
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HALF-AN -HOUn DISCUSSION 
I \jTlIHl OF ANTIBIO'lIC DRUGS 1 nOM 

USA 

MR. CHAIRMAN: We now take up 
Ha1f-An-Hour Discussion. 

Shri Jyotirmoy Bo.-,u. 
SHRI JYOTIRMOY BOSU (Dia-

Mond Harbour): Mr. Chairman, 
SIr, it is a very serious matter and I 
would call it a corporate crime of the 
century by which American multi-
nntional drug firms are exporting most 
dangerous drugs to different coun-
triel~ including India. 

I con vev my thanks to a monthly 
]Ourn<.ll pubHshed from California 
named "Mothe'}' Jones". It has re-
vealed facts which are devastating, 
unbelipvable and most revealing and 
It is nan1?d as "The Corporate Crime 
of the Century". and the name of the 
feature reveals its contents itself. 

The United Stat.es multi-national 
and tycoon.:; and sharks sell to the 
third world, specially to India, ship-
loads of defective medical devices, 
lethal drugs known as Carcinogens, 

Toxic per3ticides, etc. These are con-
sidered to be prohibited and unfit for 
Americans themselves. 

I read out SOlne extracts from that 
It is very important. I quote: 

"It involve3 ... $ 1.2 billion worth 
of unsafe goods overseas every year; 
the United States Expo:t-Impol't 
Bank, which finances large dumps." 

It says: 

"400 lraqis died in 1972 and 5000 
were hospitalised aftar 'consuming: 
the by-products of 8000 tonG of 
wheat and barley coated with an 
organic mercury fungicide, whose 
USe had "been banned in the U.S. 

An undbclosed number of farmers 
and over 1000 water buffalos died 
13uddcnly in Egypt after being c:x-
posed 1.0 lcptophos, a chemical pesti-
cIde which was never registered for 
dOlnes~·ic USe by the Environmental 
Protection Agency (EPA) but vva.3 
expOl tej to at least 30 countries. 

After the Dalkon Shield intrau-
terine device killed at least 17 wo-
men in the Unik~d States, the manu-
facturer \vithdrew it from the do-
me!"ti(' market. It was sold overCll3 
after the American recall and is still 
1n common Use in some count-
ries ... ) 

And perhaps also in this country. 

There are so Inany other cases. 11; 
saYI3: 

"A synthetic male hormone, whick 
was found to stunt the growth of 
American children~ is freely avail .. 
able in Brazil, where it is recom-
mended as an appetite stin:ulant for 
children .. ." 

No doubt, India is on the list there 
also. 

"An injectable contraceptive ban-
ned for such USe in the United 
States becau'3e it caused malignant 
tumors in beagles and monkeys, is 
sold by in 7() other countries where 
it ],.) widely used in U.S.--,sponsorea 
populat·ion control programs. 


